
 

 

GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS 

 

LOK SABHA 

UNSTARRED QUESTION NO. †1404 

 

TO BE ANSWERED ON THE 25TH JULY, 2017 / SHRAVANA 3, 1939 (SAKA) 

 

   DUAL CITIZENSHIP 

 

  †1404.  SHRI KUNWAR PUSHPENDRA SINGH CHANDEL: 

 

Will the Minister of HOME AFFAIRS be pleased to state:    

 

(a) whether the Government has taken cognisance of the cases of dual 

citizenship in the country; 

 

(b) if so, the number of citizens enjoying dual citizenship in the country, State-

wise; 

 

(c) whether the Government is carrying out a fresh survey in the country 

including the State of Goa regarding the citizens enjoying dual citizenship; and 

 

(d) if so, the details thereof? 

 

ANSWER 

 

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS 

(SHRI KIREN RIJIJU) 

 

(a)& (b):   The Constitution of India does not allow dual citizenship. Also, there 

is no provision of dual citizenship under the Citizenship Act, 1955. 

(c)& (d):    No Madam. 

****** 


